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Rao): On behalf of Shri Manubhai
Shah I beg to move for leave to intro-
duce a Bill to provide for the repeal
of the Cotton Fabrics (Additional
Excise Duty) Act, 1957.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the re-
peal of the Cotton Fabrics (Ad-
ditional Excise Duty) Act, 1957."

The motion was adopted.
Shri Jaganatha Rao: I introducet
the Bill.

12.07 hrs.

MOTION RE: PRESENT ECONOMIC
SITUATION IN THE
COUNTRY—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Sachindra Chaudhuri on on the 26th
July, 1966, namely:—

“That the present economic
situation in the country be taken
into consideration.”

Shrimati Renu Chakravartty (Bar-
rackpore): May 1 point out one
thing? Yesterday when we were not
here, you had suspended the rules and
allowed an amendment to be introduc-
ed saying that there were precedents
to that in the House. I have been a
Member of all the three Parlia-
ments and as far as I remem-
ber, on every occasion whenever
-we had allowed suspension of rules,
it was accompanied by some reason:
either the papers had not been given
in time or for some other reason. The
House may be told as to why you
are suspending the rules,
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Mr. Speaker: I might correct the
hon. Member here that no rule was
suspended nor was any suspension
required.

Shrimati Renp Chakravartty: Do
1 take it that you have taken it in
yvour discretion to allow the Govern-
ment to move....

Mr. Speaker: 'I"hat is in the rule
itself.

Shrimati Renu Chakravartty: Nor-
mally you have never done it in the
past.

Mr. Speaker: It has been done so
many times,

Shrimati Renu Chakravartty: It
has been done, but with an explana-
tion. You have always explained
to us as to why it was necessary. So
we would like to know what was the
reason that prompted you to do this.

Mr. Speaker: I have seen one case
where Mr. Kamath requested me after
the debate had begun. Mr. Kamath
made g request that because it had te
go on for two more days, even amend-
ments that are brought after one day,
should be allowed to be moved. And
1 had allowed that.

Shri Hari Vishnu Kamath (Hoshan=
gabad): May I submit to you in all
humility that this is not on all fours
with that because this amendment
which was allowed yesterday is iden-
tical with an amendment given by a
member who was not present in  the
House and which you therefore, re-
jected.

Mr. Speaker: This is not the same.

Shri Hari Vishng Kamath: This is
identical with that.

Shri Tyagi (Dehra Dun): When the
motion is of the nature that a particu-
lar policy be considered, it is not pos-
sible for anybody to give an amend-
ment in advance that it approves of
it. The House should first know what
the policy is. It is only when the

ﬂntropluced with the recommendation of the President.
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House knows what the policy is that

an amendment seeking approval can

be tabled. Therefore, op any such
motion, such amendments are per-
missible even at the late hour.

Shri Hari Vishnu Eamath: After

the Tashkent

Agreement, he is not
himself.

Mr. Speaker: Does the hon. Prime
Minister want to say 3nythmg"

The Prime Minister and Minister of
Atomic Emergy (Shrimati Indra
Gandhi): Not on this. But 1 find that
hon. Members opposite are raising
some points. ...

Shri Surendranath Dwivedy
(Kendrapara): Yesterday, I had made
a request to the House for creating
conditions for the normal funtioning
and the mormal carrying on of the
business of the House. The Minister
of Parliamentary Affairs and the
Leader of the House has agreed that
in future if there is a no-confidence
motion, a substantial motion on policy
matters will not be taken up and he
“has said that he will examine this
question. At the end he had also said:
“We shall see that such things
do not recur in future” Even after
that, we have continued the discus-
sion on the economic situation. But
some of our Members are not pre=
pared to participate in it....

An hon, Member: Not some, but
most of the Members.

Shri Surendranath Dwivedy: ..and
they have boycotted this debate. The
main demand ig that this debate may
be postponed and taken up after the
no-confidence motion is disoposed of;
then, probably, those Members will
not have any objection to participate
in the discussion, and this important
matter can be discussed with all sec-
tions of the House participating in the
discussion.
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Therefore, I would reiterate my
appeal again, and request the Govern-
ment, through you, Sir, to agree to
this request. We have already debat-
ed this matter for 3 day. Now let us
postpone it till the no-confidence
motion is disoposed of. Let us post-
pone it to a suitable day which Gov-
ernment and you, Sir, may decide
later.

Shri Mohammed Koya (Kozhikode):
It is a question of witg and counter-
wits,

Shri Hari Vishnu Kamath:
outwit,

Shrimati Indira Gandhi: It has beer
a well recognised and honoured prin-
ciple of parliamentary democracy that
important policy decisions taken
during the period when Parliament is
not in session should be put before
Parliament on the very first day that
Parliament assembles, It was in pur-
surance of this principle and it prac-
tice, and not to forestall the debate
on the no-confidence motion that
Government made their motion be-
fore the Lok Sabha.

st aewr (foamT) © wo welt ot
q gz «t wgAT wE ¥ fzam

Wit and

o TH Fa gL Al (FEEEg) !
weae WEIET, TH a2 forw T wE 0

o 7g T T HH 99 ¥ F1E A
&

wo W WAREY ® fgwr ;. wY OF
gaT faar w1 & gl oF g9 @

D wHY WY ST qB

Fo TH WAWT Wifgw : W OF
garer & fa fgddy oft & woan gwma e
MagWHT I @WE ? & swaeqr
wvr 5T T § | oy oft & e wETET
qr | GeW ¥ WA g R A 7
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Shri Surendranath Dwivedy: So far
as I am concerned, I did not know
whether she had written it or not; I
did not know what Goveniment were
going to decide.

Wemq wEiE4: UF FHY ¥ wire
wif & ¥1 1aqqz F1 fodaw qer &,
T §r§ 7rq g€ & A1 457 g & vAw
qF ®r a9 A g |

Shri Kapur Singh (Ludhiana): We
cannot allow this kind of command
performance. It is reducing Parlia-
ment proceeding to a farce.

Tro T AAER Hitgar: a2 fow
FTHI XX AL P AT A FT TALIA
gAN FIaT g weenng foai & 7

Shrimati Indira Gandhi: I am glad
that Shri Surendranath Dwivedy has
made an appeal, but actually we had
come to this decision on our own. I
did not know that he wag going to
speak about it this morning. Ag I was
saying, we did not make our motion
to forestall in any way the no-confi-
dence motion,

Shrimati Renu Chakravarity: They
have done it.

Shrimati Indira Gandhi: Govern-
ment have always respected the Op-
position and have tried to seek their
co-operation. At the same time, Gov-
ernment cannot make a positive res-
ponse to protests which take the shape
of holding up the business of the
House, But after the debate was
rasumed, we thought about the matter
again. Government would now be
prepared, should the Speaker and the
House wish, to postpone the discussion
on the Finance Minister's motion is
after the
debated and disposed of.

But I should like to take this op-
portunity to appeal to all sections of
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the House to co-operate with the

Chair in maintaining the highest tra-

ditions of demecracy for which our

Parliament has earned a reputation

throughout its career,

=it e o (5777 : weer weiem,
¥oF oo FT0 AaT §. .. ..

werw wERw @ WY, mrdEn

Shri Solanki: Now they have rea]-
ised their mistake. They have been be-
having like mad people so far and re-
mained silent while the Chair stood
insulted.

Shri Ranga (Chittoor): T am glad
that wisdom has dawned on this Gov-
ernment even at such a late hour, and
the Prime Minister now expresses the
hope that all sections would cooperate
with  the Speaker. I should have
thought that the Govermment should
have thought many times before they
chose to exarcise their fullest possible
rights and thus create all that em-
barrassment to the Speaker and to
various sections in the House during
those two days when we were going
through that searing experience.

Ordinarily, it should have been un-
derstood by anyone who has any
instinct for parliamentary democracy
that a no-confidence  meotion
should be given precedemce. That
should have been understood by
them. Immediately  they knew
that that point would be pressed.
Therefore, the Leader brought the
whole House to such a level of tricks
that he chose to lead you and us into
a wrong path by Government them-
selves giving notice of a substantive
motion. The gravamen of my charge
is against the manner in which this
House is being led, or rather misled,
by this Government, and what is more.
to being led into such a pass. where
the Speaker himself is not only em-
barrassed but put into agony so much
so that he wag obliged to appeal to
the House, on grounds of his own
health, to obey him.
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Who was responsible? True, all
those friends who created that troub-
le, from which all of us dissociat-
ed ourselves, were also responsible.
But more was the responsibility of

this Government, They should have
apologised to the House and to  the
Speaker. If they have not got that

decency, I do not know when a sense
of decency would descend upon them.
I have nothing more to say.
st gew W FEAE (FIE)
qere wEred, T T fa=r fwur s o
XMo T RAGE Fifgar: T
UATE F I CF TAAT F3AT ATEA

Mr, Speaker: I do not allow a de-
bate on this.

Shrimati Renu Chakravarity:
are not asking for a debate.

We

Shri Surendranath Dwivedy: I
formally move:

“That further debate on the
Government motion regarding
Economic Situation be adjourned.”

St gFH TF FGAW © TeAE WEIEd,
BHTSY T WY g Avferd | e
qTeT =7 AWT AT AT AT a1 fww
AT &7 wifgT T Agt g € ?

W wgEa o ogg 79w
ifgX & fF 500 AT Hewdi &7 41
7 |T 7war g

What does Shrimati Renu Chakra-
vartty want {o say?

Shrimati Renu  Chakravartty: Ali
that I would like to say is this that I
am glad that the Government have
at last seen sense, and better late than
never, I would also say that whatever
has happeneq in this House and we
have really held up the debate—there
is no doubt about it—I want to tell my
hon. friends opposite that we normally
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never take things to this pitch. But
the reason for doing it was an extre-
mely serious one. We tried to plead
with Government again and again to
realise that what they were doing was
against the tents of parliamentary
democracy, about which the Prime
Minister spoke just now, (Interrup-
tions). They talk about parliamentary
democracy, but they do not want to
hear about it.

Here were we trying to uphold a
very healthy convention, and I am
very glad that my hon. friend Shri
Ranga has also agreeq that in the cir-
cumstances in which devaluation has
taken place behind the back of Parlia-
ment. when a no-confidence motion
was also outstanding, the Government
should not have asked for a vote of
confidence prior to the no-confidence
motion being disposed of.

Anyway, 1 would plead with you
further that you should re-examine
rule 198. I know you have given your
ruling that you are helpless in the
matter, but I would request you once
again to see that we by our rules have
given you overriding powers in this
particular clause on the question of
no-confidence motion, to advise Gov-
ernment, as you have always advised
us, on keeping parliamentary deco-
rum to consider the importance of the
no-confidence motion. Therefore, on
both these points Iwould say that if
we had been able to use thé powers
and the intelligence which we should
have brought to bear on this matter,
much of the unfortunate scenes that
took place could have been avoided
and I hope that in future we ghall be
able to avoid it with the co-operation,
willing co-operation, of the ruling
party who have got such a huge majo-
rity.

st ag (QronA ) ¢ were wEEd,
T wd wza1 g o1 o goar foesr
3 fedt & =i &1 w7 & 99% fag 3
Tt W farT @ o9 | dfew ww
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gx 3 @ fw feqrsay & faare ama
Tt &1 TEr & M arferaraee § wfawr<
HqE AT e E AT R A | HT A FT
f& w9 &1 sora gam 1 «fdw 5=
aeqed F A1 AT FT FTHAZHT AT A1
EFAT AT TLZAT TF FT AITA2ET WIHA
TRl TE W I ATd AT AT
o {3 <9 71T /47 a1 gaar o=
g qagar | AfEwT 3w A gee
HqAZ | AT ZY AE 1 Hiwa & ag
FAT ATLAT § FF a0 9% 97 goat
g1 AT FT AT H FIN(T g g SH
FY forea=rdr e 9% i ge °r ATht
T AF AT E 1 (RT o & yaT wAT
FT gAAE | FC FAT LA E fF
¥ W FT IR FH@E HR
Gl 1 WEAT & F19 FTAT A1 |

Dr. L. M. Singhvi (Jodhpur): The
acceptance of the suggestion which 1
made day before yesterday is very wel-
come, but it is all the same surprising
that this suggestion should have been
acceptled after all this indecision and
vacitlation lasting for nearly two days
and contributing to all that happened
in this House, all the unpleasantness
that was generated in the House. This
seems to be a case really of psycho-
pathological schizophrenia. I besought
the Minister of Parliamentary Affairs
and the Prime Minister to accept it.

Mr. Speaker:

Pr. L. M. Singhvi: How is it that
such a decision was delayed so long?
Yesterday Mr. Chatterjee requested
the Government to reconsider the
whole matter. Does it take all this
tirme to come to a positive  decision
like this?

Why go into this?

Shri Hem Barua (Gauhati): It
seems the Frime Minister has wvery
generously  accepted the suggestion
made by the Opposition. She has done
“it very gracefully. My submission is
that all these Members on whom the
suspension order.... '
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Mr, Speaker: That is a separate
thing. This must be finished.

Tio TP FHIET AiMgAT | HEAE
WEIA, FTE FH ATE T FH WG G,
STt T ST, W1 3 T
9T BT HIT A @TeAT Fdg T &N, W
=BT g A1 § I8 TEHT g A A
SATA HeT ST FT T A7 gyArg W0
g1 wfeT oa ¥ arg &9 9 Oy w9
T AT T 1T FET & qF ST BT TE
LEIE hﬂTﬁ'ﬂTEll-méﬂ'ﬁﬁ
A & uw  feedt aret W Ow
;@A A1 1 T IAT .. (TwEAT) |
.. WA AT AT AT A AT

TOTR WEET TR GTEd, WL

T ATFE gere A G A AW &

ifwy ag sarer w=or g awng TEER
f& mo geg E

Tl W AEigT wifgwm : & @
& wRiAET N T e F e
s garg [T ARATE | o Tw
wT B 1T T W O, aw fergena
4 aRg & ... (vmwew)

oUW WEiEG ATET, WIST |

ot gEw w2 woEg 0 & g
T g & 3 ane< farar oy 1

WLON WEiEd ¢ WY I a9 ¥
qG  dfw §Fd | ITFLC GTEA, a1
geaTfees 927 1 GI 2 9wH qHT
1T T IoIEY | . (wEWE) | =Y
43 A |

¥io TR WA g : ;W
qH T ATAT TR AT T H 3
s fedt St & 971 F7 gEow
2....



weTw ®ERT ;Y §5 qF A
aF gTF

Shri Raghunath Singh
He should not be allowed.

(Varanasi)

weaw ATT A AYET qan
it 2 fw gage dre & 1w firfaeex
&1 AT AT | BT AT TFT TTATFCHAT
G A & A0 T TR

Yo W WART Wfgwm . UF
qedy w2 (zaaer) |

weow "giea
W [ATAT A E ..

st wg femd: & w9 ¥ qoT
g g | wiET Wiy fadndt 7w W
& AT ATTEN R T A FAAT
gewgarar #¢ @ § qOy @ Wy dar
FT TE & HT I F A I W@
g1 ... (waem)

st 3T fag : 97 Srara”’
wRi F A1 W fFar § 3¢ | e
g2 . (wmEm ) ... 3 =T
Ay &, = & afeq 92 €, fee ot
‘T ARF F¢ ® § T q@7S arar
fYT oF feedt aT9T | TH FT A gw
FaAy &1 91 # TS €W v
arfag | =R sfvwet 7% A1 Afgen
F3 |

To TW WAL ®ifgar:  faeey
F 9T TR arelt o Hamara g
nf  firdy faams = &1

weIW WEAW © AH I9 AT A
aeaE ¥

=t ®o No fam (F7THTT) : L]
TATE AT AT R E
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o THEwS e (FTaaEr)
W1 qETE WeT | W9 difad
O | 45 WTRY |

Tlo W WAET Aifgan : woT 7,
e, afeqr w1 WA AT T E ?
7 ata WO 99A H AL Widr 1 wgw
# @A AT AgNI ®T TqW T €1 |
FAT QT |

Shri Baghunath Singh: There is the
Prime Minister here,

Shri Eandappan (Tiruchengode):
Let all these Members better speak
in English to avoid all this confusion.

wew wgiRg ;. § sro Wifear &
FaA AT, AR a2 3@ &, fF o
T A1 § T AE g A A1 "
ez g s afFT e 7 gfes
&0 a1 ¥ goT § A fiwa W@ v
qFAT |

W PR T S[ATT ;T A,
ATATRY  WIRH |

weoW WERY : Ggr g1 T «r
gy s RE L oA §e ara foew v
faait § gt W@ § I® Wy o A @
g s Fdfrgaar oI SO W
1T T TE L, TET AT g MW
g1 .. (wmagm) ...

To TH HAEE Fifgar : &7 717
A R A O AT M ET L sE AT
g @ ffar 1 s gt oA
weg T i § a1 wfgend we dATE |
1 Taeeft areit wfyen & g@ & Gwe §7
are aTd FT W ET | ¥4 gaT fordr s
& AT wWT H | qE WO ava a1
qq FTH Q| AR FAAT s o v
¥ W W UsHifa § FEuT AT
& gz 1 e F o, fE araw
grar g fe s daa < @ g fw
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AT TET 9C FHeT F1 {F g9 W FT
TsAfa § gt AT, gAAT AT, TAAT
A AAATAT IWEFAT TH & FT

TF gOr ST FEOT WA | FIEY
TR owET R
Mr. Speaker: The proposal before

the House is that further discussion on
this be adjourned. Yesterday we had
already taken a decision on the motion
of Shrimati Renu Chakravartty, So,
Rule 338 should be suspended.

Shri Hari Vishnu Kamath: Rule 340
has to be suspended for that.

Mr. Speaker: No, it is Rule 338.

" Shri Surendranath Dwivedy: Sir,
beg to move: ’

“That Rule 338 of the Rules of
Procedure and Conduect of Busi-
ness in Lok Sabha in its applica-
tion to the motion for adjourn-
ment of further debate on the Go-
vernmernt motion regarding eco-
nomic situation be suspended.”

Mr. Speaker: The question is:

*That Rule 338 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in its applica-
tion to the motion for adjourn-
ment of further debate ° on the
Government motionn regarding
economic situation be suspended.”

The motion was adopted.

Mr. Speaker: Now I will put the
substantive motion of Mr. Dwivedy
to the House. The question is:

“That further debate on the
Government motion regarding
evonomric situation be adjourned.”

The motion was adopted.

790

1232 hrs.

RE: REVOCATION OF SUSPENSION
OF MEMBERS

sit ¥y fewad (7<) © wE S fw
T fraei ® wafna w far w2,
# 99F AT WEE TGAT AT
s fam awit ®1 faereT m@r 2 g9+t
arfer qo fomm wmg ) '

WWW WEAT © Ug weEdl a9
g

Shri Hem Barua (Gauohati): May I
repeat that since the situationrr has im-
proved. . ..

Mr. Speaker: He may give it in
writing and I will put it to the House.

=it amt (fzme) - o mg foww
F SEATT T 4T gAT &, WA wgraq !

12.33 hrs.

PERSONAL EXPLANATION BY
MEMBER (Shri Khadilkar)

Mr. Speaker: Mr. Khadilkar wants
to give a personal explanation. He
has given me advance notice gnd I
have permitted him.

Shri Khadilkar (Khed): Yester-
day, while speaking after Mr, Masani,
I made gome reference to the state-
ments made by Mr. Masani and they
were challenged. I had said that if
they are found to be inmeorrect or cer-
tain modificatiomg are called for, I will
make those modifications on the floor
of the House. Yesterday I said:

“He had advised publiely our
creditors in America—American
creditors—not to advance 3 cent
to India unless Indian Government
toes a particular economic line.”

I had quoted from memory what I
had said during the debate on fhe no-
confidence motion last August.



